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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

Single Member Bench

Appeal No. Ef51134,51135,51136,51137/2014-EX(5M)

[Arlsing out  of Order-in-Appeal No,53-56/CE/ALLD/2013  dated
(16/11/2013 . passed by Commissioner of Customs Central Excise, &
Service Tax, Allahabad, {(U.F)]

For approval and signature:
Hon'ble Shri Anil Choudhary, Judicial Member
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C.C. & C.E. & 5.7, Allahabad Appellant

Vs,

M/s Jhy Ltd, Respondent



Appearance;

Fresent for the Appellant: Shri Ashutosh Nath, {AR}
Present for the Respondent: None

Coram: Hon'iMe Shri Anil Choudhary, Judicial Memeaber
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In all these appeals, I find that the tax in dispute is less than

facs. Under Litigatlan Policy vide Circutar Mo.F.No, 290/Misc.163/2010-1C

dated 17" August, 2011 of CBEC, these appeals are dismissed without

enterlng into the merits,

(Dictated snd pronounced in the open Court}
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